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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29,67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344,345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492, -
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635, 791, 822, 880, 898,904,905,939,942,
952,1100,1202,12250f2013

Thursday, this the 6™ day of March, 2014

CORAM:

1.

I

o

Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

OA 29/2013

C.H. Mohammed Yasin

- S/o Kidavu Koya,

Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

T.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

| (By Advocate: Mr.Shabu Sreedharan)

l.

3.

Versus

Union "l‘erritory.of‘ l.akshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath

~Union Territory of Lakshadweep

Kavarathi Island-682 555

The Chairperson

" Village (Dweep) Panchayath

Kiltan Island, Union Territory of 1. akshadweep 682 558




SR VO, -
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) no

.=

The Executive Officer ‘ o : .
Vill agc (Dweep) Panchayath '

| Klltal’l Island “Union Territory of L akshadweep 682 558

The Prmupal ;
Government Senior Secondary School

-Klltan Island

Um,on' Iexrltory of Lakshadweep-682 558. Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 5)

(&)

(Mr.R.Ramdas (R3)
0A 67/2013

Seedikoya.M.

- S/o Abbosala Koya

Malayattiyoda, Kiltan [sland
-Unidn Territory of Lakshadweep-682 558.

| Malsha I

S/o Kldavu Komalam
T henakkal House Kiltan Island
Umon T emtmy of Lakshadweep-682 558.

/\b’du’lla'A.P.

S/o Khalid

Alimapura, Kiltan Island

Union Territory of [.akshadweep-682 558.

'Sa,ye ] "Muhammed Koya C.H.
S/o; Muthukoya

Chamayath House, Kiltan Island

Umon Temtory ofLakshadweep 682 558,

Rafeck Khan H M.
S/o /\bdul Rehman
/\llyax House Kiltan Island

, Umon Iemtory of Lakshadweep-682 558. Applicants




-
J

Ulen Ten ltory of Lakshadweep represenled by
*dmmlstrator Kavarathi Island- 682 555

: tor of Pancnayath
Unlon Terrltory of Lakshadweep

_Kava1ath1 Island-682 555

The Chalrperson
Village (Dweep) Panchayath
I(lltan Island Union Temtory ofLakshadweep 682 558

The I;xecuuvq()fﬁcer

Village (Dweep) Panchayath

Kiltan Island

Umon Temtoxy ofLakshadweep 682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

3.

.

C —

QA:87/20-13.‘"‘J?’

A;;bdiul Salam P.P., age 43
S/o Saidmuhammed
Puthxyapura Kiltan Island
L al<shadweep

Applicants

Versus

" The Administrator

Union Territory of Lakshadweep

K‘a\(arathl -682 555

;lifﬁngf., Department of Science & Technology
adweep Administration,

land-682 555

I Officer
nvironment Warden

Department ¢ of Environment and Forest,
Klltan Island Lakshadweep -682 558

Ihe Chanpelson Village (Dweep) Panchayath v '
I(lllan Island Lakshadwcep -682 558 Respondents



MW 2 HB S en b Y
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y '»’_GMr,I{.RaInd-as — R4)

I Muthukoya T P
S/o Kidave Haji
° Thnuvathapula Kiltan, Lakshadweep

2. .Sall,h P
S/o Ibrahlm Hayi
‘ Pandala Klltan l.akshadweep.

3. YacoobPI(
S/o Suban A.
Punnakkad, Kiltan, Lakshadweep.

4, Ali?Mohamm’ed
S/o~/—\ttaka Aliyar, Kiltan, Lakshadweep.

500 Kunhlkoya AP
S/o. Sayed Muhammed P.K.
_/\-rak-ka‘lap‘ura Kiltan, Lakshadweep.

8. Sathdl ,CH
S/o Mohammed P.
: Qlltan Lakshadweep.

S/¢ Kunhi HaJI: Pallithithiyoda,
i Klfl n, Lakshadweep

~(By Ad»ocate Ms Dalsy [ Daniel)

Versus

~ Applicants



9

[\

' ',1th Administrator
Union Territory of Lakshadweep’
Kavalathl 682 555

Ihe Lhalrpexson _
Village (Dweefp) Panchayath
Ki h_ajr;f—682- 558.

The Egmp"lig)“'yl‘n:élfit Officer
Kavarathi, Lakshadweep-682 555

Director of Panchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

QHQI"{iCLllLUI"dl Assistant

Village (Dweep) Panchayat, Kiltan-682 558.

™

o

Asadulla K C

S/o Yousuff ‘
Kanmcheua Kiltan Island .
U F ofI amhdadwccp 682 558

Kunhl I\/I o
S/Io:Ambukoya
M '

iltan Island
eep-682 558

‘“S/o'Mol amme‘d?
Komalam Klltan [sland
U\_l‘ "fLa<shdadwcep 682 558

Salecm P, P
S/o Harhsa |

Puthenpma Kiltan Island
UT of Lakshdadweep-682 558

Respondents



Abdul Kasim hif-}'\/

S/ Muneer .-

Pentamvell Kiltan Island .

UT. Qfldakshdadweep 682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)

S

o

Versus

Umon lemtoxy of Lakshadweep represented by
1he Admlmstrator Kavarathi lsland 682 555

The Dnectox of Panchayath

Umon Femtory of Lakshadweep
Kavalathl Island-682 555

The C;h;aujperson
Villagei (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

l‘h‘ei"‘xecutive (.)f‘ﬁcel
V]llagc (chcp) Panchayath
'lellan Island Umon Territory of Lakshadweep 682 558

‘ Qnment Warden
Dépar 1ent,ofE.nvnonment and Forest
7ona_: ﬁce Kiltan Island
Umon Ien 1t01y ofLakshadweep 682 558 Respondents

~

(By Advocate ) (Mr S.Radhakrishnan (R1,2,4 & 5)

6.

I

OA 137/20]3

Jalaludheen K K.
8/0 Shalk Poovalap

Poovalap House, Kiltan Island,

Ul' of [ kshadweep 682 558.



Ameelall A P
Slo Syed Mohammed
Atakalapma House, Kiltan Island,
UF of L akshadweep-682 558.

5. Ismail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
L UT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
U-T of Lakshadweep~682 558.

7. Kasrmkoya C. H
S0 Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By A(ﬁ\/;cej_‘cé’fe':;Mg.:S‘;habu Sreedharan)

Versus

: 2. ] he Duectox of Panchayath
1 Umon T errltoxy of Lakshadweep
' Kavarathl Island 682 555

3. ] he‘AC.halrpex Son

5. The Assistarit Engineer
 Electrical Sub Division
~ Kilan'Island _
Umon T emtoxy of Lakshadweep-682 558. Respondents




(By Advocate M1 S Radhaknshnan (R1,2,4 & 5)

7. OA 181/2()13

1. Sa‘dakathulla,A,' age 38 .
* S/oKunhi Ahammed
AJnad House, Kiltan Island
L. akshadweep

2. Nararulla P.T. , age 26
S/o Kunhl
Pall1th1th1yoda House Kiltan Island
[akshadweep. | Applicants

(By Advo"ca.te‘: I‘\/Is.Daiisy I. Daniel)
Versus

[, ° The /\dm1n1strat01

Union Territory of Lakshadweep
Kayalath; -682:555.

2. T he Chaxrpelson
V; age (Dweep) Panchayath
I<1lta 2 558

3. Dlrecto ‘of‘Panchayat
Depanment ofPanchayath
Kavalathl 682 558. Respondents

(By Advocate: Mr.}_S.Rédhakrishnan (R1& 3)

8. O. A No. ‘212'/201'3

P.p. Pavvabn W/o Abdul Salam
° Iabquxel Agncultuxal Department,
Ag' 1Isldnd Resxdmg at Pallipuram House,

Applicant

I The vDire‘ctoft floif Agriculiure
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.



' T hc Admmlsu ator
Union T emtory ofLakshadweep
Kavarattl Island 682 555

(By Advocatc Mr 9: Radhaknshnan)

I Sablr'Al'l Ko
I(uuyathlyoda House
Kiltan Island. "

- 2. " C.P. Firoz

Chemmanam Palli House
Kalpeni Island. '

Lo

K.P. Cheriyakoya
Karuppathapura House,
Kalpenl I"slah'd.

MG Jaffelff:]s
Pal<l<lpu1a'-H0use
Kalpenl Island

hae

5. Habsa A

Allkome House
Klltan Island

6. /\ P Naseema

Aynapura House,
Kavarathl Is:land

(\c mlnlstrat n of the Union Territory
of La l<shadweep, Kavarathi — 682 555.
2. .The ‘Director. (Selv1ces)

/\dmmlstl atlon of the Union Territory
ofLakshadweep (Secretariat),
l(ava1attl~ 682 555.

of Lakshadweep,
555.

nvironment of Forests

Respondents

Applicants

Respondents



AR

(By Advocate Mr S, Radhalmshnan)

10. () A No 268/2‘013

U nio f“'Te 1to-r.y, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agatx Island, Union T erritory
akshadweep‘

(By chvo_ca.le;er. Grashious Kuriakose)
. Versus
1. Zl he Admmlstr ator
Umon Temtony of Lakshadweep,

'_.Kavaxathl 682 555,

2. 1 hc Duectm of Panchayath
Dcpartment ofPanchayath
Kavaraltl ~-682 555

3. Dnectm of\ 1-ence and Technology

5. Special Officer
V;l”

“(By /\dvocaie MI S Radhaknshnan)

. ()A 269/2013 |

Ar akal?
Lakshé

age (Dweep Panchayat Agattl) 682 558.

Applicants

Respondents

Applicant



g
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Versus

"J he Chalrpelson
Vlllage (Dweep) Panchayath
Kiltan-682 558 -

‘The Employment Officer
~Kavarathi, Lakshadweep-682 555.

Director of .Pénéhayath

. Départment of Panchayath

Ka\'/arathi '-682 555

T he Executlve Officer -
Vx]lage (Dweep) Panchayath
Klltan‘ 682 558_ :

Hm‘ucultuxal Assmtant
Vlllage (Dweep) Panchayat
Klltan 682 558

(By Advocate} (Mr.S Radhakrishnan (R1,3 & 6)

Vl tage (Dweep) Panchayath, Kiltan-682 558

Respondents

Applicant



4.

[R]

Respondents

S/o. deld \YZ K o
Vallomkadlyodu
Kiltan Island; Lakshadweep

'Sayed Badqsh'all\_/luhideen S.V.
Shahar Ban Vilas House _
Chetlat. . ‘ Applicants

(By Ad\%qééte: M;,Gra’shious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

'dmnmstxalox
UT of Lakshadweep, Kavarathi-682 555.

Dueclox -

Sciénce & Technology

Ch_;tlat 682 556

Ducclon ofPanchayath

Ruxal Development Depar tment of Panchayath

ddl: 1v1‘s‘1onal Officer
Chetlat 682 556
Jumor Scxentlﬁc Ofﬂcel

Chctlal 682 556

Accounts Of" cel , |
~ vatathn 682 555. .. - Respondents

dhakrlshnan-Rl-3 & 5-7)v




(By Adve

I A K. Gajeed

-Kalpcm Island

AT. Ahadabi -
Athanam Thottam House
Kalpeni-lsland' ‘

(98]

4. PP Sulalkha |
Puthlya Pandaram House
Kalpem Island

5. C P Noouehan
Chemmanam Palh House
<alpen Island

6 A K Beebl :
A1 akkalar House
Kalpem Island

7. M P. Mohammed
Mulljpura House
1§al ent Isl‘"ndv;_ _

B Gangesh)

Versus

L Thc' Admmlstrator
Admmlstratlon of the Union Territory

of Lakshadweep, Kavarathi — 682 555.

2. Fhe Dnectm’ (Ser\/lces) .
Admlmstratlon of the Union Territory
ofLa <Shadweep (Secretariat),

Agriculture
J ;of Lakshadweep,

(By /\dvocate Mr S Radhakrmhnan)

Applicants

Respondents



15.

10.

I

12.

14

OA 300/2013

B.Koya, age 42
S/0 Bammad, Bllutheth House
Andrott Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House
<Andrott Island.

K.K.Mohammed Basheer, age 49 \
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.IHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
-S/o0 Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
“S/o Koya Kidave, Chettathada House
Andrott Island. .

K.P.Mohammed Yas,een,‘ »ﬁage 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Paldth Puthiyapura House
Andrott Island.

- Adamal, age 48,
S/o Abdulla Attalada, Allydthala House
Andrott Island.



16.

17.

18.

20.

22.

23.

24,

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. '

L..Khadeejomabi, age 47,
-D/o Buhari, Lavanakkal House,

Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House,

Andrott Island.
K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.
“P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
- Kolikkat Neduvillakam, Andrott Island.

Mohémmed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

K.C.Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
< Andrott Island.

pp .‘ILIamZa, age 34, |
Koyakidave M.P., Pandathpura
Andrott [sland.
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26.

27.

28.

29.

30.

(O8]
[N

33.

34.

35,

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
*S/0 Abdul Khader K Pelumpally House,
Andrott Island. :

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island. ‘

H.K.Hussain, age 35,
S/o0 Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,
Andrott Island. ‘
K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer , age 34,
S/o0 Aboosala U.K. Kumhathalam House,
Andrott Island.

K.K.l\/lohannned Farook, age 27,
S/0 Kunhi Seethikoya, Kerakkadamali House
Andrott Island.

{ashued Khan, age 39,
9/0- dyeed Ismail, Aliyathara House,
ot Island.

K. Abc ul Salam, age-33,
S/o Muthukoya, Kannathimmada House,
Andlou lsland

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
‘Andrott Island.

b



38.
39.
40.

41.

44,
45,

46..

47. -

P.Mohammed Rafee, age 25,

_S/0 Mullakoya, Pachanal House,

Andrott Island.
T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
/—\ndrott Island.

P.p. Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

*M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andlou Island.

M. C lhmmedathbl age 37,
D/o-Yousaf, 1\/1ylacheua House,
Andrott Island.

DOLlld[hdbl age 33,
D/o Kidave, Lavanakkal IIouse
Andlou Island.

Guh'_ar, Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island. '

2ookunhi Koya, age 30,
/dcoob, Kolikkatt House,
-'0;11 Island.

K Delvcsh Mohammed, age 36, ,
S/o Sayeed Mohammed, Kachashada House,
/\ndlolt Island.

| (By Ad'_vocate: Mr.K.B.Gangesh)

Versus

Applicants



[\

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

= Androth Island represented by its -

Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohax%umed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

No ulsha khan M.K.

S/0;Sued Koya
M kakkada House, Androth

Moliammed Kasim PP,
S/o Kidave, Palathupra House, Androth

Abdul j/—\kbar

“S/o Suibair

Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Tbrahim
Aliyathara House, Androth




13.

14,

15.

17.

18.

19.

19
Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Moharmmed Abdusalam T

- S/o Abusala .

Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma'
S/o P.K.Kidave
Palathupura House, Androth

Muharhmed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhafmmed Basheer C.P.
S/o Apdul Khader
Cherikkal Puthiyapura House,

- Androth.

o

(By Advocate:  Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

0A3012013

Attakoya T.V, age 44
S/o Koya Thankgal T,
T hallath Vallyakkattu
Androth Islandf:, L

Sayecd Koya :age 43
Sto Koya Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/0 Shaban, Biriyammada House
Androth Island.

Yousaf, agc 60
S/o /\hammed Kanda]ath House,

: /\ndlolh Island

MUJGCB Rchman age 35

S/o: Koya Kalachetta House,
Andloth Is]and |

/\bdul Nasa1 age 38

S/o:Nalla Koya Kunnashada House,
Androth Island

Mohammed Basheex age 37
S/o Yacoqb Allyathara House,

Pookoya ag _44 
S/o: Koyamma Mayampokada House,
/\ndlolh Island

Nou al dg,c 43
S/o 1 <oydmma Koya Thacheri House,
/\ndloth Island




16.

17.

18.

19.

20,

21,

22.

23.

24,

vAndloth Isla d

Jalal age 37
Slo’ Kunmseedhl , Palathupura House

. /\ndnoth Island

Farook, age 49
9/0 Koyamma Pochalam House,
Andl oth Island

Abdul Hassan age 51 .
S/o Abdu Khader Karachetta House
Androth Isla"ci;i‘,i, :

K Y age 48

Dt)

Andlolh Island

Basheen age 47
@/0 Kldave Moodampura House,

sam age 42
hlkakem Pura House,

I_(u-nnashada- House

Mohammed Llyaudden age 33

S/‘ Sa ccd Mphammed Ncclathupﬁra House

ad fSéetfqi}f;Iage 46

%/o Sayeed Mohammed Thacheri Moosathada House,



25,
27.
28
;9.
30. ‘4
31,
_32‘.'
33.'_‘
34

35.

rﬁ&,,i)a)v “22

‘ 1yana1akam House

Andl oth

vl:aud |

(deOOI age 4 " S
Sio T hangu Koya Pentamve11 House
And1oth Island '

Slddceque lage 43
S/o Kidave, Modlyothada House,

' Andloth Island

_ Shanavas age 33
‘-S/o Kunhl ‘Koya, Pocha]am House,
Androth sland

g/o Ham7a Kdya Allyathara House
Andxoth Isla‘nd,,




37.
38.
39.

40. |
- S/o Sayeed Mohammed, Kanmchetta House,
_ /\ndloth I%land

41,
o
43,
44,
45,
46.

47,

23

VMohammcd Saleem age 33
S/o Koyamma Kanmpura House,
Andloth Island

, %hamsuddeen age 33

S/o Abdul Kader Behchetta House,
Andloth Island T

Kunhlseethl age 47:, o
S/o /\boo Sala Lavanakkal House,
Andxoth Island

Yacoob age 45 B :
S/o Sainddeen, Kunnashada House

_.Andloth Island

Abdul Jabbat agje 38

]amal agc 4

_ «S/o Sayeed Bukan Bldumkattu Bilutheth House, |

‘ %ajma Beegum age 29

D/o: Nal]akoya Lavanakkal House,
Andl oth Island

‘Shahanas Beeéum age 28




49.

50.

51,

53.

54,

55.

56.

ST.

58.

59.

g

Ilasscm age 39
S/o Sayeed Bukari, Matharapura House,
/\ndxolh sland ,

Mohdmmcd Saleem age 38
S/o Yousaf, Thailath: House,
/\ndxoth Island R

Mohammcd \/Iusthafa agc 36
S/o Pookoyd ‘Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
/—\ndr()th [sland.

/\%11 aéc 30
Slo Sguhl Koya LLavanakkal House,
/\ndxoth Is]and

Q«ikai‘iya agé“32
S/o Muthukoya, Bilutheth House,
/\ndloth ]slcmd

Sdllh age 37
S/o Kunikoya, ‘Aynamada House,
/\ndmth Islcmd :

Rahmathul}a ag,c 39
S/() Slddccquc Bilutheth House,
/\n(lloth Island

\/lohaiﬁméd' /\Sla111 Naser, age 40
S/o deccd Mohammcd Palllyet House,
/\ndmth sland

Sayced' Mohé{mmed, age 42
S/0 Kasimi, Achadapurakattu House
Androth-Island.

Anvarl lu;:sa'i'ﬁ' age 29
S/o Pookoya Kunnashadal ouse




o |
64.
65.
“66'.‘_
67._._
| 68.
o i
- 70.

71,

9/0 /\boo Salah Pelumpalll House

- Androth ls_land.v

- Mujeeb Rehman, age 37

S/o.Sayeed Buhari, Karakunnel House
Andro.th Island. :

Noulel K, agc 33

S/o \lattalya Koya Chenyadam House

amma, Karakkada House
Island

Shamsu Shumoos age 34
S/o Cher 1yakoya M., Pentamvilapura House

. /\ndloth Island

' /‘\ndloth Island

Rlyas age: 29 :
S/o Shark-Koya P % Pentambellpura I-Iouse

,;.P:ain"dat-hu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

&0.

82.

g3.

'Rahmat aoe.42 "

'8/0 Yousaf Methaxapulakatte House

e A b ol e S It
S ATH aphy A
t‘!(*"‘ el vf:;"n. i PRV

26

S/o P ookutty M Mathll House _
Andxoth Island

Moham m cd Hassan .age"3 7

S/o. Savccd Mohammed ‘Achammada House

Andloth Isl: 'd;

Shamsudcex ,,age 32
Slo’ Muthu Koya K. Nella1 House
Androth Island .

Mohammed Naseer "sage'28
S/o Muhammed Pentamvellpwa House
Andloth Island

Raulath Beegum age 29
Slo Thangakoya, Arathupura House
/\ndtoth Island

}athahuddeen age 38 _
%/o I\]davc U K , Makket House

I\/Iohammed Mustafa age 33
S/o /\hammadlya Jabalpura House
/\ndloth Island

Andnoth Islaﬁd.: )




84,
8.
86,
87.
88.
9.
90,
91.

- 92.

94,

95.-'

a 18 )ulla,- age 34

27

/\ttakoya age 49
S’o Yacoob Ahyathala House
/\nd'loth Island :

Sh cal -P}..{hiyapura House

S/o Sayeed ] \/Iohammcd Pal]1yctt House

_ /\ndxoth l%land

Bashcel agc 55
Thachcn \/Ioosathala
/\ndioth sland

Mohammcd Falook age 33
S/o.Nallakoya, C.L.; Tharampalli Makket House
/\hdloth Island

: /4 H

Aboosahh

dodo

"agc‘ 31 ,
L0 u:\/Ioosakada House

Salccm age 3
b/o Seelhl (alakunnel House
/\ndloth Island

I\/Iohamm’(,d Kasnn age 33

ge 44
Lavanakkal House

;ssam age 41
S/o Sayeed Is ail, Kandalath House
/\ndloth Island

Sabn Khan age 33
8/0 (oyammakoya "Thattampokkada House

Podamkakkada House |




107. S

_ /\ndloth fsland

T e B e IPTIES o
b .‘?A&‘iﬁ‘#,«'{%ﬁﬂdf‘fmﬂ%ﬂ;.‘.z e

.28
Edayakkal House
97. 33
I Kunchali House

98. Mohammed Musthafa age 42
Edayakkal House
Andtoth Island

99. . Navas agjc 25 o

: S/o Flussain; l"hahna Manzil
: /\ndxoth lsland

100. Shan:

101, Hassan age 33 .
S/o %eethl M, Lavanakal House
Andloth Island

102. Mohammcd Basheex age 42
S/o Yousaf Nellal House

103.

104. 7alnul:Ab1d,. age 26
%/0 KldaveK ‘Palliat House
/\ndloth Island

105. Muthu Ko‘y"a age 39

- Slo Kunhl Seethl Makkette
Andloth Island ; .
106.

1d'ave M. P, Pandathupura House



109.

11T

112,

~116.

118. 3

119.

. Jalal, age 49 _
- 'Slo YousafP., Mood‘_ pura House

. Mohdmmed;Althaf age 24

Ubaxdull'alz age 29
S/o Sathar, Kanmpula House
Androth Island '

/\ndloth Is]and

Kldavu age 55 .
S/o Indeen M. B1r1yammada House
Androth I%]and

Kldavu-, age _59 .
S$/o [rjab, Mekkat House
And‘roth.lslahd.'

Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House

_An_dj;_(_‘)th sland

Slo Jamal; Mayompokkada House
/\ndloth Is]and

/\bdul (Jafoor age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndloth Island.

' Mohammcd Yathlya Khan, age 23

S/o Basheel Ix Mathll House

Kunmmya aée{BS
Slo Ahmed, Ponmkam House
Androth Isl}a_nd |



120.

121.

]23.'
124.
125.
1426.

127

129.

131.

L R T
Eantanca~ Gy il

/,clmul /\bld age 4]
S/o Assamcu N. P Kandalath House,
Andxoth Island '

Mohammed age 50
Slo Abdul Khadex Kaval Chetta House,
Andloth lsland

/\bu Nasn agje 36
S/o glddlque JKunn
Androth Island. '

hada House,

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
Androth Island.

Koya, age 37
S/o Sayeed Mohammed, Lavanakkal House,
Androth Island‘..

Mohammec Rafeek C.P., age 38
S/o gayeed Chenkkal Puthlyapwam
oth Island..

Mohammcd',Rafeck age 40
S/o Ukkas Bllmtheth House,
/\ndnoth Is]and

MUkbéC] : age 28
S/o Majeed L., Perumpalli- House,
A n'd'roih' 'I s‘l‘and.

Rashced Khan aac 33

Rdhm'athullah jage 31
S/o Kovamma K.P., Bappathiyoda House,
/\ndlolh Island

M()hammcd l\a%1m age 30
S/o Nallal\oya, Kcnna%hada House,




133,

134, Jarfe

- 137.

140, 1
: "1'41,

142.

31

‘3‘2 Mohammcd Iazal age 38"

S/o deave I\/I_ P Kandalath House,

r-T.M., age 38
Makket House,

S/o Kldave Poqvadakkattu House
. Andloth Island ‘ ‘

135. Mohammed Saleem .age 3]
S/o Hassan Kunni, Keylyoda House,
'/\ndloth I%land "

" 136. Koyamma age 47

S/o Aboo Salch;, Kavalchetta House,

'-'=oydmma Karachetta House,
Androth Island '

- }1'38. .Abdul A/eez Khan age 41

S/o Mohammed Birayammada House,
/\ndloth Island ‘

139. Shamsudddeen age 32

143.
' melam House,



. ————

144,

145,

| : And_loth'lsland

146.
147.
148.
149,
150.
151.
152.
153

154.

155.

|

Mohammcd Iqbal age 38
S/o Nallakoya, Perumpally House,
Androth Island ‘

Pookunm age 56

: S/o Yousafl IaJ1 Bappathlyoda House

Andloth‘lsland,,' .

Mohammcd Basheex age 38

S/o: Kldave A Mayampokkada House,

/\ndxoth I%land '

Chcnyakoya age 36

S/o Kunnikoya P., Thacheri House

/\ndloth Island

Nasccmudheen K S P., age 28

S/o /\_bdul Khade] T Karachetta Sarommapura House,

S/o Kunmkoya M P Cﬁekummada House,
Andloth I@land

Kunhlbl ag,c 46
Slo Kadel Pelumpalll House
/\ndxothll\sl id,




- 159.

160.

164.

165.

166.

- 167.

Méﬁammed Ku1alsh1 age 25
Sto.Sayeed. Mohammed Karakunnel House,

/\ndloth Island

Snaj, age 47 :
S/o-Kidave K. Kunnumpura House,
Andxoth Island

Mohammcd Rafi; age 31

S/o Ham/a Koya K., Pathummapura House

-Andloth Island

S/o Kunm Seefhi AMakkett House,
/\ndloth Islcmd

Qajced Mohammed age 54
@/o Kldavu Poovadakkattu House,
/\ndloth Island |

:_Kﬁac-ijl‘"eri Houée,

/oK Qyé;P.,iThacheri House,
Andmth Islan’ B

Yakoob age 40
S/o Kldavu K Ammelam House
/\ndloth ]sland



168.

170.

172.

174.

175.

176.

f“-‘?‘»,“."}“‘ B

4

Mohammed Rafee age 42
Slo Koyamn koya Mayampokkada House,
/\ndlolh Island

Mullakoya agc 47
5/0 M(uecd K‘ Lav"

akkal House,

9/0 Kl-dave P' ‘Amm-elam House
/\ndloth Island

\/1ohammcd Kasun age 46
Slo Yousaf, Bappathlyoda House,

Andloth Island

Kad(,e}cl’ agge'ISI'
D/o Kidave K Thacheri House,
/\n(hoth lsland

\/lullabl Bgé 34
TP »_Agll’alalhupu]aHouse

11 /ayeed P. P , age 25
/o.N k tehul'lah Puxathlkkatt Puthiyapuram,
/\ndloth Islan :5; :

/\h /\kben K age 25

Slo, Chcrlyakoya Kannathimada,

/\ndloth lsland.’:; e

Versus

'l'hL /\dmlmsu ator
/\dmmlstxatlon ofthe UT of Lakshadweep
Kd\/dldlhl 682 2555

‘l_)epa[tment : /\gncu]lulc
JT.0f It Wéep, Kavarathi 682 555
\Ets Dnectox

Applicants



35 |

R'espo_ridents

iR dhakrlshnan)

17. OA 302/2013

1. Jaffer, age 33
S/o BabLUan Pannethechetta House
-Ammx Island

4. Nallakoya"!‘:'ge 40
' 9/0 /\bdulla Koya Puthoya Kanniyam Housc

' /\mlm ]sland
7. Jébbé] 'P'vC:' Age: 36 '
’ S/o Cheri 1ya Koya Purakkachetta House
_/\mnm lsland ' o

Applicants




v_/\dmmnStxatlon ofthe UT of Lakshadweep
_Kavamthl 687 355 |

3. DlSlI‘lC[ Panchayat
Amini represented by its
Executive*Ofﬂcer.

4, Village (chcp) Panchayat
Amini Island represented by its
l xccutwc Ofﬁcel . Respondents

(By Advocatc M1 S Radhakushnan/M/s Sheriff Assoc1ates)

18. OA 303/2013

1. Aboob‘akel'.Pra 'age 41
9/0 (unhlkunhl Pallam House
Kavalalhl Island

2. \/Iusthafcl B K dgc 45 .
S/o Sa_yccd _B,aka]\ada House

(OS]

S/o Chcny <oyaK /\ympuxa House
Kavcnathl Island

5. Yacoob 'I\ P" ége 41 :
S/o Kidave UP.; Kuttlpapepwa House
Kavaxcuhl I%land '




15.

18.

Mu]ecb Rehma'E

fi J.P., age 34
' 'Uthampokakada House

cheb Rc hihan :B, age 30
5/0 Fhangakoya Blrekal House
Kavaxalhl Island h

bajltha P. agc )2
Dio Ali /\mdam Poovmoda House

Ka\/dldlhl Island

Basheex P ] age 44

: 9/0 Mohammed.Palllpur'a Puthiya Illam House

»'Salccm A P age 34

@/o Mohammcd (, P, Athampapepura House:
Kavcnalhl Ish d- .

Mol I SamPA age 29
S aid: He Puthlya Allkom House

'/\nwal A.P. age. 39

' S/o Muthu Aynepma

Ka\/dldlhl ]sland

Basheu



19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

' i(é\/a : thl'ls]and:

38

I'(évaxathl Islandg. :

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura

' /\gam lsland

Illdayathulla S. M age 36
S/o. Ham7ath B: K. 5 Subalda Manzil
Kavaialhl Island

/_\nsax P P. | ~agc'31

S/o Chenya Koya K.P., Pakxchlpula :
I{avalathl Is]and

Sulim’cm' KI'P a'Oe 38
Slo Kldd\/C U P. Kuunpappepura
Kavalathl Islcmd

Yacoob C P agje 40

Salcem Viyage 3
So. Ham7at : é_loda House
Kwaxathl Islandéi.

/\udkoya B agDe 41
5/0 /\boo }cicke‘ M.1, Birekal House




32,
33,
34.
35.
36, K
' ' S/o /\h.dmmie'c'i Khan TP. Chungam House
37..
38,
39
- 40.
41,

42."

: S/o Chcnya Kova __

”pookoya:‘d:7‘ :

392

Mohammed afi P | |
am, Pulipinnakad House
Kavalathl Island

S/o Ba bujari M Puthlyap ra House
Klltan Islahd ’

Ilussamall K P age 33

S/o. Muhammcd C, Kuttlthayapura House

-Kavalathl Island 3

Qulalmdn M age 37
S/o ]Iam/alh M., Maidanoda House
Kavalathl Island '

Ka;a llussam C ~age 37

hman T K age 38

Mohammed Shaﬁ K P. , age 32
S/o Qayed Poo, A Kakachlyapma House
I\avalathl sland

Mohammcd Raﬁ B ;age 33
S/p /\ttakldave T P Beeranthoda House




FRATM R Y8
: PRI

vg/o l\/lv “ iamm d,

, Kavcu dlhl lsland

G

: Aiﬁé_iia'thakepura House

46. Sﬁarafudhéen’, age 24
 S/0,Ali A IJOO\Vilidda House
Kavalaxhl lsl(md

(By Advocalc ML K B Gangesh)

“Versus

;U F off akshaaweep
;kav(uath] 682 555 1eplesented by
Dnccton

imeectta House

Applicants

Respondents



(US)

wn

10.

P, gnaj agc 31
S/o Abusaia, Putjlyalllam House
Amini Island.

K.K. Ra/.ak a<:>e:27
So. Khadetkoya Kunnlyalamkakkada House
/\mlm ls]and L

s_zhlaf age 37
S/o Ahamed Pallam House
Al ;1'n1 Island

K C Moosa age 44
S/o: Attakoya Keclachely House
/\mml Isldnd .

I§ IQa'Slﬁﬁ'ikoyil agc‘42

S/o“chcx 1yakoya Balapp House

S/o /\bdullal\oya Madam House
/\mlm Island :

Pookunhl

Sto T .C. YOusdf Noormahal House

/\mlm lqhnd ' Applicants
| Ei.B..Gangesh)

Versus

: n iofthe UT of Lakshadweep
Kaveuathl 682 535



(N}

,n’chayats
'fj;L e UT of Lakshadweep,

"»bixecto'r of ducann )
‘ .Dncctmatc oI I ducatlo

Administration: ofthe ] 6f Lakshadweep
'Kavcnalhl 687 555,

Village (Dweep) Panchayat
Amini 1sland represented by its
xXecutive:Officer.

(By Advocdle M;l'.é%}1{&1(1Hékr‘i‘sh’nan)

20.

l.

[\

(OS]

OAND. 3725'/2'013:

Mohammcd Abdul Razak
S/o UK. \Ialla (oya
/\ualada H ousc

/\ndlou l%land o

}\_ \/loosa
K"mdllamflllouse S

Biri 1qu mada § Iouse
/\ndlou slan

(By Advocate Ml I\ B Gang,esh)

—

N

|US]

\/e-n sus :

I hg /\dmmlstlalon
/\dmlmsuatlon of the Union Territory
g ' Kavaralhl 682 555.

Dcpanmcnt oanwomment of Forests
Union lcmlmy of Lakshadweep,
Kavarathi =682 555. ‘

Respondents

Applicants

Respondents



21, OA 326/2013‘

Savad l l\ ,age’ 40 o

2. .
S/o: lldmzal 1K P lpuxa
- Kavcuathl lsland
3. Abo_jobac’ker P.KI.., age 34

S/o ‘Iff-‘at,hghulla,gP_uleenakeel
- Kavarathi Island..

4, Je’h'ané,bén AP age 32

S/o Hameed, Alldpuna :
]\aVclIdth lsldnd.

5. . ShaJal‘dﬁn B ag:c 35

Versus

. ;I hc Admxmsu at01
- /\dnnmsucmon oflhe UT of Lakshadweep
-Kavaxathl 687 535

1 ] e‘nce & Technology
~Umon Teryitory of Lakshadweep

-K’l\/aldlhl 6827355
leIGSLnlCC] by 1ts Dnectm

U2

4, Vlllag,e (chgp) Panchayat
I\avalathl Island represented by its
I: \CCLIllVC Ofﬁccn

(By A d.ﬁv'o'éate‘ ; N/l"r‘. S "Rfagll.h‘akrish-n an)

Applicants

Respondents



22.

y

?(i>/.\"3‘27/20 13

Ka@ alhl Islar‘

(By Advocate: Mr. K.B.:Gahgesh)

(S

Versus

The Administrator . :
Administration of the UT of Lakshadweep
,Kawxraéthj-}682 555.

Dncuox ol
Dcp%m ol P
Adminis =~mon of the UT ofLakshad\veep,
Kc\\amthl 6%7‘.555.

[)n'pmmcm of FEnvironment & Forests
Uriion Territory of Lakshadweep
Kavarathi-682'555

Village (Dweep) Panchayat
Kavarathi [sland represented by its
i'i‘xeculi\_/C-'Oli’ﬂcer.

S/o \/Iohamood ’dJl Chendlpula
Kavcn alhl:;ﬁ; e

Samul llcumcd P P age 39

S/o Allal I\ l POkdld Chepura House,
l\_ci\/clldlhl

Applicants

Respondents



45

5. _.
appadam House,
(By Ad B.Gangesh)
Versus
l. The /\:dmin:istu{t’01
Administration of the UT ofLakshadwee
Kammlln 667 555.
2. 'D’iiufor of Panéhaym%
paxtment odemhavals
xmon of the UT of Laksha dwce')
hi- 6‘%2 75)
3. Dir of dUCaIth ,
Dir }nc of Lducnxon
/\dmlmstlallon ofthe Union Territory
ofLL akshadw cop, Ka\uuathl 682 555
4. Vlllaoe (D\vecp) Panchayat

Lo

Kcl\’dldlhl Island represented by its
Executive @ﬂxcel

@h'a'h"tll lan “: d P , ilge 5-0

Applicants

Respondents

Applicants



4o

(By Advocaie: Mr:P;ViVohanan)

T HL Ndmlms' alox
./\dmmlsl_' 1on ol [he U1 of akshadwecp
3I\dvcn<11hl ¢ o

2. Died .
 Depaitment. ofPanchayats

/\dmﬁnthatlén ofthe uT of Lakshadweep,
'x’ivaulhl 682 555 |

The Chief: Lxccuuve Ofﬁcex
District P anclmyat Unit
Kiltan, Union Territory

of Lakshadweep-682 557

(OS]

(By Ad,voc'atc: M 15 . I’{édhakri’éhnan)

3%]

OA 131/2013

: 'saln < C aoc 34 ,

S/o S}weed Mohannmd A.M.

wamyamchaua( louse), Agatti Island

UT ol 1 Akshadwoep

\le\nw as casual labourer in the Department of
Scmnce & T cchnology ‘Agatti, Lakshadweep.

2. Hdel P, .
Slo decc d. Buhdn Iay U

[

P()kkalhappada House) Agatti Island

oo

Sucmc& 1échnologjy /\gattl Lakshadwccp

q. N'vmil BrllkdIh:K agc 27

Respondents



47

Applicants

liakose, Sr. & Ms.Daisy I.Daniel)

1.
varathi-682 555
2. “Chauponson ‘ Tl
-Vlllagc (Dwecp) Panchayat Agatti- -682 557.
3. .Chaupelson | ,
‘ Vlllage (Dweep) Panchayath Chetlat [sland- 682 554
4.

'The Jumo] Smentlﬂc Ofﬁcer
o} it c_lence & Technology

S, 'The Jumol ‘Scwntlﬂc Ofﬁce1
Depaltmcni__,, 'Smence & Technology
Agatu 682 557 ;

6. Dnectm ofPanchayath
~ Department of Panchayath | .
- Kayarathi- 682 555. 4 Respondents

(By Advocate: Mr.S Radhakrishnan for R1,4,5 & 6)

Applicants

~ Versus



. -
akshadweep
2 .
cshadweep
3.

Knllan lsland Umon'? ef‘_
Kiltan. = S
4. f)ilcclbl
Services,

U'I ofl ak'sl{adwecp, Kavaram

(By Advo'cate': ]\{{1‘.S;iliadhakrifshnan)

27. OA 3442013

. KassimA
S/oiA-uékdya PP
. ./\liyatha’ra l--lou-sp,- Andrott

2. Jalaluddln N .

Mohammod Iassan CE
Slo: I\LlnhlkO)’d SVP
.l dqyﬂkkal H'ouse Andrott

OS]

4. Mohammcd Rafeek C.K
S/o. Koya K. C
: Lhcnya Kakkanal House, Andrott

5. I\/loha‘mmcd Kamaluddin M.K
S/o thhabuddm P ookoya Thangal

6.

7. Nooml Ilassan A -

S/o \‘all.ayd ‘j a; UK
/\mhda_' lse ; /

Respondents



1010 ofthe‘Umon Territory

: ofLakshadweep, Kavaratu - 682 555

Dncclox 01 Panchayats .
Dcpanmcnl of Panchayats
- Administr atlon of the Union Territory-

of Lal<,shagbyeﬁeg, Kavaratti — 682 555
3. Depar tmcn‘llbf‘félech icity.

Union lcmloxy of Lakshadweep

Kd\/dldlhl 682 555
4, '\/lllage (D\vccp) Panchayat

sland 'eplesentcd by its
: 5;.— 687 552

(By Ad;\‘/;Qg:e_{te;: VIE S Radhaknshnan)
28. ()A 345/2__.13
L. /\y%hommd L '

D/o]lamsa lllachetta JIouse Agathi
2 Bcclathumma P Vo

9o Kasnn;£ _I§an, -P'u._thanvccd House, Agathi
3. R

'Runakad House, Agathi

4.
5.
6.

A'pplicants

Respondents



9.

16.

18.

Poovmod House, Agathx

BO

S/o Kesimi K()yd C P

Kun ﬁa:lh_a;l%ﬁ} Qgé'e?:'Aééth:i
Nazer K

S/o.Kidave = ,
Kunnikathiyapada House, Agathi

Showkathali M.
S/o.Ummer.B .
l\/ldkayachoda Hou%e quthl

'lllo:use Agathn .

Nqsc rfP
S/o. Muthahfl(
1 cuhadal ouse, Agathi .

Abo ob‘ acker N.M

'l"ada ousc /\gathl
AzarC e -
%/o \/lohammed Koya T.P

'( hallakkad House A&athl




22.

25.
26.
27.

29.

31.

'S/o Koya SRR
'Blydlhdbly()d’l —1ouec Agathl

Nafeesa M K
D/o.Abdulla Koya K

| I\4001hamkakkadallouse Agathl

l\ oya P
S/ ’.,un h ] k oya

K ahialmalnnyéd]a Puthlya Illam Agathi

/\boobacl\cx U P
S/() /\11 Moha}nmed

l 111’1’(11'1m;’l)'i \/l S
D/o Attakoya ;-

yam Scwyodallouse Agathi

ouse, Agathi

hikoya K
)appada Ilouse Agathi



-

P - s e i b o ks ien i

36.

40.

52

Samccx |
S/o. [\/ldlbed )
M umlmuho;)( ) Aglthl

Saycd \/lohammecl &
S/o.Kalid P i
= llallousc /\gathl

Naseer T, P' o
S/o0.Muthalif
B hekku PUUH)’& IHam, Agathl

Ub'dl( U
Slo.Hamza U |
ZLJm,minerodachetta House, Agathi

SyLd Mohammcd KT

$/0,Aboo Sah F
I\dlamhuhnyoda Ilousc Agathi

/\b(lLlHd B

: S-../Q._.l;aithahusl,la _

Bn _\/;ijsljébi_;y.o.da House, Agathi

S/o Sayed /\]1 K _
1 xylshdblyomllouse Agathi




Soeree,
’

47.

48.

49.

51,

(By A

o

l\ oddam I Iouis;_ej,f Ag%_xthi

Sho\»\/'kathali

S/o lLate Attakoya

Sailaniyoda ]j-_l'jo:use,vAgathi

\"i SHSam‘ Li(iliéél%' V. K’ |
S/o llam/a C; K (L atc)
Vadak chla Illam Agathl

Cher’xya ﬁKoya A K 4

nada Housé

1\/1ohannncd /\h C.p
S/0.KasmiKoya A

Chachalakap‘(\da Iou%e Agathi

Department
Umon l cmt

g;‘iéultur@
of [Lakshadweep, Kavarathi

Applicants



4,
(By Ad
29. QA 34620131
I, Ummer l-"aljo:okahaﬁ
S/0.Aboosala '
Malikakal I-l(')use' Aminii
2. P. A Saycddll
Sto. Ilam/akoya
Puthlya /\shaloda House, Amini
3. Rah‘math Bccgam' sl ‘
D/o /\hdmcd - Malikakal House, Amini
4, Ahamedko‘yérf:E o '
S',/_(_).,Koyakifda:vu,;Surambi House, Amini
5. lelydbl p: C
/0. /\nlhukoya Palllyachetta House, Amini
6.
7.

(By AdvocathxKB Gangesh)

I

¢ B !
i Lo

- L Versus

Lhe Administrator
1/\dmﬁnmt]ufduon ofthe Umon Territory

i anehayats
) ofthe Union Territory
<shadwccp, Kavaratti — 682 555

Respondents

Applicants



adweep
"Dlrector of Education — 682 555

Respondents

D/o Kunhlkunhl '
Ralhcham.,Housc Kavaratti Island
1:;, ae EINNC TN X

2. Mahamoor M P )

D/o Ham am

3.
4.
5.
lakoch ruyapuram
Kdvaxa land o
DI l
6. ;
7.



12.

D/o Aboobackex i
Beer_amthoda "L (avarattl Tsland
13. Rahmath Beegum P P

D/o Attal K.P.
Pochamchepuxa Kavarattl Island

Applicants

:::‘Adm‘l ;1su audﬁ"fof the Union Territory
of I Kavarattl - 682 555

Respondents

(By Advocate :Mfr.",‘: R"é.'c_iﬁakxjifshnan )




57

'S/o Muthukoya,;;- -
Suramb1 I{ouse Amml

Anwar Hussam
D/o.Essa .- -
Kouapura House Amnm

Sajltha Beegdm .
D/o, Sayeed Abdulla Koya
B"“ll House Amml o

Hameedathbl
D/o. Shalkoya '
Mona]d<allachetta House Amini

l'lés‘sainax'
S/o Mohammed
/\lxmmcchctta House Amini

Versus

Fhe Admmnstrator :
/\dmmlstnatnon of the Union Territory
of L akshadweep, Kavaratti — 682 555

[)uf‘ector ofPanchayats _

Umon Tcrr1t01y of Lakshadweep
Kavarathi 1eptesemﬁd by
Dueclor ofhducatlon - 682 555

Applicants



Respondents

Abdul ﬁéssan
S/o. Atlakoya
Kalthatt Hou ;

: Sayed Mohajwned

S/o 'Aboosala’ :
Karachetta House Andrott

Mohammed Hussam -
Slo. Mohammed
3appath1yoda 'ouse Andrott

AndrOtt Applicants

Respondents



33.
1.
2.
3. Hassan
Slo.Attakoya’ :
Kunjanattichetta; Andrott
4. Yousaf

Slo.Pookoya . © -
Puthlya Eddlyakkal House Amini.

(By Advocate Mr‘K B Gangesh)

uéu_on of the Umon Territory
adw' ep, Kavaram - 682 555

Applicants

Respondents



3. Mansoor Al iy
So, Muthukoya
,Penlamvellpuxa House Andrott

4, Mohammed Falsal
S/o. Stddceque
Makket Hous“'

Applicants

1. lhe Admmlsu a.tor
Admlmstratlon of the Union Territory
ofl akqhadweep, Kavarattl - 682 555

2. I,)epartmem of Ammal Husbandry

4, 'Vn’llage (Dweep) Panchayat
Androtl Island represented by its
Respondents




Thekkputhlya Veedu, Agattl

4, K: P Hom/akoya g ! ;":
S/o.Aboobacker . .
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkalthah _'}" o &: A
S/o Sydubukh‘arl

S/o Ummer“Llla S
Bccyakultlyoda House Agatti

7. V K Mohammed Mukthar ,
$/0.Abdulla Koya
Yada.kk Kunmnamel House Agatti

8. Abdul Rahnmn” |
S/o 'D'lddceque

Applicants

2. H;A‘mmallltl_usbandry

of Lakshadweep, Kavarathi
3.
4.

Respondents



dnges”h)

(By Advocate Ml K B G

VGISUS:i
l. 1 he Admlmstxator '

/\dmmlstratlon ofthe Union Territory
of L akshadweep, Kavarathl 682 555.

2. T he' Dneclor (Sexv1ces)
/\dmlmstrallon of the Union Territory

of L. akshadweep (Secrctarlat)
Kavaram - 682 555

3. Dcpartmcm QFAgnculture
union lenlltoty of Lakshadweep,
Kavafath'?- 682:555. " ;
Repchented by ifs Duectox

R
(By Advoc Te,Ml S Rad 1akrlshnan)

7 oasan
L. MuthUkoyd "
$lo. Qhankoya L

Kakkanal I louse' Andxott

o w ,x»;«w,g'

Applicant

Respondents

Applicants



4. ‘anlage (Dweep).Panchayat
“AndrottIsland represented by its
ercutlve Ofﬁcer —:682 554
(By Ad-\/,-q,cate: MrzS_. Radfh;akrflsghnan )

38, ()A,'ééﬁ/z'()ﬁ_l__{i,‘_l i

L. I Iajarommabl

Sk Mehammed Koya Hfajl
Malmlkkakada;House Kalpem

I,

3. "V.lllage‘(Dweep) Panchayat
Kalpeni Istand represented by its
}xccutlvc @ ""ﬁ 682 552

Respondents

Applicants

Respondents



10.

13.

/\bdul L alheei 8
S/0.Pallath Kunhl Koya!
Nemmpappgda&]—louse, ' Kalpeni

Altakoya

M K Khalee
S/o Ilamza :oya

ddn'a]lal House} Kalpeni

i
]
"i



16.

17.

18.

19.

20.

Applicants

(By AdvocatéMlKBGangesh)

l“j'j e

Versus

6p, Kavarathi - 682 555

Aiculie
.of Lakishadweep, Kavarathi



Abdul Lath eff

Keela Vlllattom Amm Island

Lakshadweep

(By Ms. Qhahna Kdlthlkeyan)

chsus "Lli

I
¥
i

l. V 1llage (Dweep) Panc 'léyath
. Amm Island.
R ipnesented by the Chéur Person

pm'-*ész 552

2. 'Secretaxy
Depanmem of Panchayath Kavarathi

3. anrector :
E mployment and Tlammg
Union’ Ierntoxy of Lakshadweep

KdVdIalhl

(By Ad\,

M. S Radhakrlshnan for R 2&3)

Muthu'i'

Respondents

Applicant

Respondents

Applicant



&7

Respondents
ndn for R 2&3)
42. 0A:362/2013
Rabeehathulla B.P. aged 35 years
S/0. Mohammed Koya TN,
Labourer, Knltan Re31dmg at Va 1yapura House,
Kiltan Island SR Applicant
(By Aé:,lf.vp’iééfév; St} P.V. Mohanan)
AN i 7 Versus
. Thc Adm1n1$trator A
U T of L akshadweep, .
'Kavarattl 682555,
Flectllcal Dwnslon Kavarathy
2. .Dnrector of Panchayat, |
éDepartmcntl ot Panchaydt
Respondents-

Applicant



Lakshadweep,
3. n Surgeon
ssistant Surgeon,
ep-682 557.
4, A : Déveep Panchayat,

| "Klltan '6'82 557

[By Advocale Sr1 S Radhaknshnan (R1- 3)]

44. OA364/2013

Abdul Qubnsh 'Slo. Samul Abld P., aged 27 years,
Malikakal, Kiltan, UT ofLakshadweep, working as
Casual Labourer, (Ll ;_Stock lnspectors Trained Labour),
Animal l[usbandly Depanment U.T. of Lakshadweep,
Kavaxathl, Y T

2. Chal)rperson Vlllage (Dweep) Panchayat
leltan I 682 557 o

CLor :of An'ima.l’:,'Husbandry,
kshad’weep, Kavarathl 682 555.

45. OANo 366/20_13

l. Mohammed Ka51m v
9/0 deeed

Respondents

Applicant

Respondents



69

(By Advocate Mr. K.B: Gangesh)
'.‘.“Ve'r'sdé:" s

1.  The Ad.mmlstrator
/\dmmlstx dtlpn ofthe Union Territory
01 I akshadwcep, Kavarathl 682 555.
2. The Dlrectox ofPanchayats
'Dep ftment;o Panchayats
\( strqmonpfthe Union Territory
p; Kavarattl — 682 555.

»;{éep ,.)evelopment Corporation Ltd.,
ort Control Tower Andrott — 682 554
chresented by its Ofﬁcer in charge.

4. Dnectorate o|f Art & Culture
/\dmmlsu ation ofthe Union Territory
of L. akshddw' ep xKavarattl ~ 682 555.

chresentcd by. its Diréctor.

‘gl_lcuhwe
the Umon Temtory

Applicants

Respondents



P

0

) iPanc.hana'l IIouse Andrétt

6. Khdlr agcd 32 yealb S/o Muthu,
P uleenakeel House Kavaratt1

7. /\bdulbau aged 34 years S/o. Hamza Koy,
Monakkal H-ouse Ammp

8. fSayed Koya aged 44 years S/o. Pookoya,
Meeldcherl House Amml

(By Ad\/ocate Sm KB Gangl:sh)
R . l|

"_':nfi?: ~ . i Versus

b

l. I hc /\dmxmsu dator,
/\dmmntna“on ofthe U‘mon Territory of Lakshadweep,

(

Kdledltl 682 555 : ;i

4. V11 age (DWeep) Panchayat Andrott Island,
xcpresemed by 1ts Executwe Officer — 682 554.

5.
6.

sented by its
(By Ad adhakrishnan)

47. OA369/2013'

Applicants

Respondents



13.

Kunh1 seet
Puthiyath H

' Hamzakoya, a
C hckkarak‘k‘ d E

'se Andrott

ed 32 years S/o. Nallakoya



Adminjstra

;.v;ﬂ_years D/o Attakoya,
\ ,pura House, Andrott.
18. 43 years, S/0. Sayed Mohammed
19. Koyammakoya .
Applicants
(By AdY
| Versus
I Ihe Admmxstratox
.Admmlstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 %
2. Dnector ofP,‘ ‘:chayats

chpammnt e Panchayats

of the Umon Territory of Lakshadweep,
:682 555,, -

Respondents




)

8. "Rdmld'BCC I, & ed 34 years, D/o. Kasmi,
’ Applicants
(By Ad
Versus
I The /\dmmlsu au()x
/\dmmxstnatlon ()flhc Union Tcmtory ofLak%hadwcep,
Kavaratti- 682 555
I
2. 1:)_.i'lje_c tor o fﬁ?éﬁ@hayats!,; ’
Department.of Panchayats,
Administration of the Union Territory of Lakshadweep,
f.KavaralU - 682, 555
3. _:EI")"ii"ecl{)rjatg: Mc_dxcal dnd Health Services,
Union Tertiloty of I,a.lgsljadweep, Kavarathi,
RC]')ICSCHlCdW y'its Dir‘éctor - 682 555.
4. .Vlliagc (chcp) Panchayat
Kavaratti [s] d, tepresented by its
B M.(UllVL ()H‘lcu 682 555.
5. Village (Dweep) Panchayat,
/\ndnotl Islqu' (,pIVL%CmCd by its |
: i %'68’7 554. Respondents

( A 371/2013

L. P Ndsccr .dgcd 35 yedls S/o Kunhikunhi,
Pq]ll;hgm ),I}ouse Kavalatll

2. P l Nascu ’:e.d 37 yccus S/o Hamzath,
Pulhlya Hldm Kavanam




»

T ’
. ’ . ,‘ . ey -~ ~ . -
LR

/7

/\bdul Ra/ak : aged 28 ycars S/o Mullakoya,

Sdldbl)/()da Housc Kavanam

(By Advocate: Sn KB, (Jcmgjesh) Fl’

(N

"(By A §1K C _a.te“';" SH 0S, I\{adhak I‘ir'slw nan)

50.

Versus

The /\dmlmsualol
/\dmlmstlalmr ol’thc ¥
Union Teriitoky: f L akshadweep, Kavaratti.

Dep’nlmcnt" n'iﬁial ITUsbandly,
Union Teiritory. of 'Lakshadweep, Kavaratti
mpmscntcd by 1ts Dncctox

DilCCt(Sl of P anchayats
Deparyment of Panchayals
Administration of the *

Union lcmtoly of l.akshadweep,
l\avalalln

O:A No. 37212013

Jclmdludhccn, b/o /\'bdulla U.C.
l\fluddkklyoda ] lous '
}\dddmdl o

(By /\dvocachlKB(Jangcsh)

N

"l‘he"'i')i’rccl(.)"r ’(Sf _'vijc':es)
Administration’of the Union Territory

oo

Applicants

Respondents

Applicant



75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.” -

M.M. Mohammed [gbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

[\

Versus

The Administrator,
Administration of the
Union Territory of Lakshadweep,

- Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Departmént of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, »
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



S2.

0.A No. 380/2013

Nasar P. Muhammed Nasar o
S/o. Nallakoya, '
Puthiyath House, Androth Island

Union Territory of Lakshadweep ~ 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panéhziyat’s B
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

53.

1.

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Tertitory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House
Agatti Island, Union Territory of Lakshadweep.

b

Applicant

Respondents



r*.

4.

77

T.K. Saromhmabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N Anilkumar)

LI

! Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,

- Union Territory of Lakshadweep.

‘The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Offlce’r,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

l.

Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,
Bus Cl eaner,?:i"stnct Panchayat, Kiltan,
Residing at Salfe Manzil, Kiltan Island,

UT of L. akshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: : Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti ~ 682 555.

3. Chief Exccutive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sti S. Radhakrishnan)
55. OA 386/2013

I Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682-552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;; Union Territory of Lakshadweep, Pin ~ 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/0. Abdul Khader,

Mannathachetta, Amini Island, Union Territory of L akshadweep,
Pin -~ 682 552.

5. Amanulla A.M, , aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Umon Tertitory of Lakshadweep,
Pin — 682 552.

6. Khalid A. P aged 35 years, S/o. Alxmohammed Aliyachetta,
Amini ]sland “Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla PiC., aped 25 years, S/o. Kidave Naduvaua Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10,

79

Abdul SalamA, aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul I--lass‘@ﬁ K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Aimini Island, Union Territory of Lakshadweep,

© Pin- 682 552.

ey 7 \
Jalal B.M,, agi;ﬁ‘d 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

Najeeb A., agéd 31, vS/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of .
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,

Unnam, Amifni Island, Union Territory of Lakshadweep, ‘
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555, -
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer, -
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin ~ 682 555,
Represented by its Executive Officer. | Respondents

(By Advocate: Sri § Radhakrishnan)

56. OA 388/2013

1.

P.P. A:xxanulia, dged 38 years, S/o. Sayed
Mohammed PK, Puthiya Pandaraim, Kiltan.

Mubaraka B’é’nu, aged 27 yearé, D/o. Ibrahim,
C. Lavanalgkal House, Andrott.



3. K Sajeedkhein, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

1.  The Adminisﬁ%tor,
- Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Pdnchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Ani»mbal Husbandry, Administration of the
Union Tetritory of LLakshadweep, Kavaratti, represented by its
Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island — 682 554.

Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

wn

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

L C.N. Abdul Hakeem, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni. '

S. Hameedabi, égéd 41 years, D/o. Ramalan,



13.

16.

17.

1 8.

20.

21.

g1
Pakkafh I--Iéu-s‘__e, Kalpeni.

AT. Sheemab1 42 years, D/o. Hamzakoya,
Athanam Fhottam House, Kalpem

A.K. Muthubj, aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. ;

Bambathi, aged 43 years, D/o. Ahémmgd P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttxyachada House, Kalpeni.

M. Anwar aged 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, ‘aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,éaged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti. |

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



_ ;1 years, S/o. Hasan T.P.,
Kaladi HouséyKavaratti.

22. Jaffer, aged 5

23. Basheér, age’c"?iﬁ% years, S/o0. Mohammed P.,
Kunninamel House, Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti. -

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27.  Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jameela, aged 37 years, D/o. Kunhikoya,
IFathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31.  Noorul Alheéil, agéd 33 years, S/o. Sayed Buhari,
Palalam IHouse, Kavaratti.

32. /-\bdul’Rasheed,' aged 23 years, S/o0. Hasainar,
Umbiyapura House, Kavaratti. '

33, Hussain B’.,-e‘iged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

34. Mohan’lmedfal'_i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti. -

35. Sajid Khan, dged 39 years,.S/o. Sayed Koya,
! Edanilam I-Iogse, Kavaratti.

36. Jassin C., aged 33 years, S/o. Ali K.P.,
{ Chonam H'Ouj_S’el, Kavaratti.

37.  Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.




39.
40.
41.
42.
43, ’
" Pallicaham HioL;se., Kavaratti. -
44, '
45.
46.
47.
48.
49.
50.
S1.

52.

53.
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Mohammed Shaffce P.A., aged 35 years, S/o. Kuji Seed1 Koya
Puthiya Allkom Amlm

Abdul Raheem, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged:;39 years, S/o. Nallakoya,
Kuttithayapur'a House, Kavaratti.

Akbar 'I P. ag,ed 33 years, S/o. Kidave K.,
Tharammakepma House, Kavaratti.

aucl Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Shihab, agedf35 years, S/0. Kunhimoideen, Mullapura House,
Kavarattl.

Aman, aged 37 yeaxs S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o. Khader, Agam House,

© Kavaratti.

Firozkhan, ag’éd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.L., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadishé aged 44 years, D/o. Ukkas,
Umblyapuxd House Kavaratti.

C.p. Abdu Razak, aged 42 years, S/o. Mohammed,
Chamayathagura House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahiman, aged 43 years, S/o. Khalid,
Melath‘ifuvathap‘ura House, Kavaratti.

i A



54.

55.

56.

57.

58.

59.

60.

6l.

62.

63.

64.

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, df:,Cd.35 years, D/o. Koyamma,
T haleekepux a I louse, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. HaJ1 Sayed Shaikoya,
Ummarmdnooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,éé‘ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmab‘i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁn@ éh'aﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubcena ag,é“d 23 years, D/o. Sayed Poo,
Neliyampu“raiH'ouSe,- Kavaratti.

Salmé,.%ged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhanﬁ‘med,ﬁg‘éd 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu PE., aged-31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

iyakoyaaged 41 years, S/o. Abdul Khader,
Pandaram House, Ainini.



71.
7.
73.
74.
75.
76.
77.
78.
79.
80.
31.
82.
83.
84.

g5,

g5

Ch‘er‘iy@_igoya M.C., aged 32 years, S/0. Hameed,
Melachgtaa House,Kadmath. '

vShafeev;iV P., aged 39 years, S/o. Ismail,.
Vadakkllapura House, Kadmath

Fazeerali NM aged 25 years, S/o0. Kahalid,
Noor Mahal, Kadmath

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth. ‘

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., agea 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

K haulath .., aged 38 years, D/o. Nallakoya T.,
Lavanegkkal House, Androth.

Balha?f., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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86.
7.
88.
&9.
90.
91.
92.
93.
94.
95.
96.
97.
98.

99.

100.

101.

Saromma‘ 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K. P
Lavanakkal House Androth. '

Aysummiabi T aged 45 years, D/o. Muthukoya K.P.,,
Thachery House Androth.

Habeebath A., aged 42 years, D/o. Muthukoya K XK.,
Ayinammada House, Androth.

Muthubi P.M?.,laged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kurmel House, Androth.

Hameedath M., aged 43 years, D/o. Slddlqu M.K,,
Makket House Androth.

"“{:"'1 M., aged 39 years, D/o. Nallakoya M.,
ouse; Androth.

Rahil M, age‘db 39 years, D/o. Nallakoya,
Mathi}:jHouse, Androth.

Hussain P.P.;E aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Huss nE K ~aged 48 years, S/o. Seethlkoya,
<al House Androth. .

Sayeed;Mohammd Koya L., aged 54 years, S/o. Kader P,
Lavanakkal House Androth



102.

103.

104.

105.

106.
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Hussﬁfgi K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnas dai;fi—;l;ouse, Androth. :

Ismail; &ged 4’0 years, S/0. Lava Burhikage Moosa,
Kunnumange-House, Androth.

Subaidabi, aéed.37 years, D/o; K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mo‘hamrhed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, R :
S/o. Kidave, Moodampura House, Androth. : Applicants

(By Advo_cat’e‘:‘Sri KB Gangesh)

Pu—

Versus

The Adminisétrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553. ‘

Director of Pﬁanchayat.s', Department of Pancﬁa‘yats,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555. '

rec 'Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 6;82 555.

Department of Education, Administration of the Union Territory

" of Lakshadweep, Kavaratti, represented by its Director — 682 555.

[)epaxit)ﬁe‘nt 6f.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparit_nj_em of Women and Child Development,
Adminijstration of the Union Territory of Lakshadweep,

Ka i, represented by its Director — 682 555.

Dep'léﬂ' ent on Fisheries, Administration of the Union Territory of
L.akshac Eyveep;;f;Kavaratti, represented by its Director — 682 555.

- Department Q'f Animal Husbandry, Administration of the Union

Terri_tdr'y of I;akshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khadi and Vxl]age Industries Board,
Kavarattl re;?resented by its Chairman — 682 355.
10. Revenue Sub D1v131onal Officer, Kavaratti Island — 682 555.
1. Sub Dlwsxonal Ofﬁcer Amm1 Island — 682 554.
12. Ass:st ' Engmeer LPWD Sub Division, Andrott Island-682 553.
13. L akshdd v eep. District Panchayat, District Panchayat (HQ),
Kavaratti, ..~
represented by its Chlef Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island represented by its -
ercutlve Ofﬁcer - 682 551.
15.  Village (’D'we‘ep’) Panchayat, Kavaratti Island, represented by its
Executive Officer -~ 682 555. ‘
16.  Village (Dweep) Panchayat, Amini Island,
r‘epresen‘te’d b“y its Executive Officer — 682 554.
7. Village (Dweep) Panchayat,
' Kadamath [slarid, represented by its
Execu,tm'e Ofﬁcel 682 553,
18, Village (Dweep) Panchayat,

AndrothIsland, represented by its
I“XCCUUVC Ofﬁcex 682 552. Respondents

" [By Advocate: Sr1 S Radhakrlshnan (R1-8 & 10—18)]

S8.

I

()A 392/2013

lluss 'n, S/o Aboosala
Saran appada (Konchukakada) House

Pakruxhupanoda House, Agathn
Presently werkmg as Cleaner,
RGS HOSpltal Agatti.

Latheef, S/o Auakoya
Kalkandlyoda House, Agathi,
Presently workmg as Cleaner
{(JS E Iospl l Agatti,




10,

11.

12.

13.

3

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently wokag as Cleaner,
RGS }Iospltal Agattl

Mohamed,
se, Agathi,
king as Cleaner,

) RGS Ilospxtal Agattl

Hajara, D/o late Hyder,
Beepapada House, 'Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—I()spiteil -Agatti.

Ablda-?;D/o Ilamccd
MakKk ”achoda House, Agathi,

_Presently working as Cleaner,

RGS I_-'-I;ospita:l,- Agatti.

Sulaiikl.é, D/o Mohamed,
Koylam HHouse, Agathi,

 Presently working as Cleaner,
RGS Hospital, Agatti.

Maham_,od S/o Koyassan
/\mpmpally House, Agathi,
Pleeently wokag as Cleaner,
RGS Hospltal Agattl

Saifulla S/o Abduxahlman
Mauyathoda House, Agathi,
Pre%emly wmkmg as Cleaner,
: osplta] Agam
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cader:S/o Ummer,

Abdulla S/ Khalid,

Kandavar Gothl House, Agathi,

Presently” wo;kmg as Cleaner,

RGS Hospital, Agatti. _ Applicants

(By Advocate: Sri R Ramadas)

N

Versus

"~ The /\dmxmsu a(ox

Union T emtoxy of Lakshadweep,

) Panchéyat
_,:mon Territory of Lakshadweep 682553

T hc Mcdxcal Officer in charge,
(,ommumly Hcalth Centre, Agatti Island,
Umon' Terr 1L01y of .L akshadweep 682553 Respondents

Kadé; S (1iiéd Labourer,
v the iAssistant Engineer Electrical,
Eectrigal Sub Division, Kadamat.

Ass;s;ant Engineer Electrical,
Division; Kadamat. .- .

i‘,agédljll‘ye'é'rs', S/o late Nallakoya
House, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,




ouse, Kada,mat,iSki}lled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.

S. K.P: Kunhil , aged 41 years, S/o late Hraséainar,

-chlacheny Hbuse Kadamat Skilled Labourer,.. ..

Office of the' ‘Assistant Engineer, Electrical, -
l‘lCLlllCd] Qub DlVlSlon Kddamal

(By Advocatc Sn R SxeelaJ)

I The /\dmmlsu ator, :
Umon l“cmtmy of Lakshadweep,
Kavalam 682555

2. The Duectm ofPanchayat
Depaltment of Panchayat,
/\dmmlstratlon of Union Territory of Lakshadweep,
Kavaratti- 682 555 :

3. The Chief Executive Officer, District Panchayat,l
' Kadamat—682‘556. ’

4, The A's‘lswlant Engineer, Electrical,
_Sub DlVlSlon Kadamat-682 556.

s'cn,,
p Panchayat, Kadamat 682 556..

. Radhakrishnan(R 1-4))

+.5/0 €.0. Koyamma, aged 39 yeals
Sk]lled Labourer,

andry Unit, -

ry of Lakshadweep, Kalpem 682 557

Utiion'T c‘mt(‘)ry of L akshadwecp, Kalpeni-682 557
and 1051dmg at Thithiyapada House, :
Kalpcm Island 682 557.

3. M, Hydcx, b/o late M.K. Yousef, aged 43 years

App'liéants



10.

Ammal Husbandry Umt

Union Temtoxy of Lakshadweep, Kalpem -682 557
and resxdmg»at Manchlyanam House, _

andresndmg ati Kakatchlyoda House,
Kalpem Island 682 557.

M.K. Naseex S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal {Llsbandly Unit,

Union TenitOIy of Liakshadweep, Kalpeni-682 557
and residing at Malmikakkada House, -+
Kalpeni | sland 682 557.

M Kalam 9/0 M. C Muthukoya aged 34 yeals
workmg as Casual Labourer,
An'lj_na\'l Iusbandxy Untit,

BIL

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
years wmkmg as Casual Labourer,

Animal. -lusbandty Unit,

WUnion Femtmy of L .akshadweep, Kalpem 682 557

ang. 1e51d1ng at Kandamkalam House,

Kalpem"sla d_682 557

K. O Abdul Salam S/o P. Assainar, aged 39 years
workmg as Casual Labouxer

Animal Ilusbandiy Unit, ,

Umon 1e111t01y of Lakshadweep, Kalpeni-682 557
and 1031d1ng at Kakatchiyoda House,
Kalpem}lsland 682 557

e ,” wo;kmg as Casual Labourer,
ilsbandly Unit,
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Dépar,m ,htbf]’anchayat
Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Officer, District Panéhayat,
‘ Kavaratti-682555. Respondents

(By Advocate: Sri- S Radhakrishnan)

62. QA 40()/2()13

] _ P Sua], aocd 44 years, S/o M. Subau
’-I thhlyd Pandaram House, Agatti Island,
Umon Icmtoly of L.akshadweep.

2. Noushad /\11, aged 32 years S/o U. Sabjan,

Keela %alamma Pada_House, Agatti Island,
Umon lcmtoxy ofLakshadweep

3 'M,'i.‘/ijb-dulNa\’ser, aged 28 years, $/0 M. Abdul Rahiman,
ja lllom: House, Agatti Island
rritory of Lakshadweep
4'.‘ [ aged 30 yéars, S/o Kidave,

ouse, Agatti [sland,

5. ;< C /\bdul Shukool ag:,ed 38 years, S/o Kasmi,
,Kanyamdchctta House, Agatti Island,
Union luntmy of L akshddweep

0. M. P, Nvamuddm aged 27 years S/o M. Abusal
Melap puia House, Agatti Island, '
m y of Lakshadweep. Applicants

Anjilkuxllai?)

~ Versus
o1 hc A mmsuatm _

"~ "Union Territory of Lakshadweep,

‘ Kdle dltl 68255 1

2. ;lthhalgp@@on,»
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Union luntmy of Lakshadweep, Kalpeni-682 557
and 1c,sldmg at Pokkarappada House ‘
and 682 557. : Applicants

Unmkrlshnan)
Versus

I.  The A‘dvfn'inis'f'ff;ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavarattt, 687555

3. The (,hlcf Executlve Ofﬁcer sttrtct Panchayat,
Union 1 cmtory of Lakshadweep,
Kavaram 6,82555 ’
4. The Vctermagry Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . ' Respondents

(By Advocate: Sti S. Radhakrishnan)

61. QA 3952013

ES:/o Yusuf, aged 40 years,
lala House, Kadamat,
r'lct Panchayat, Kadamat

I Sainul Abic

2. Abdul Shukoor S/o Sayed Ali, aged 41 years
Ukkayachetta House, Kadamat,
Bus Driver, Dkllsmct Panchayat, Kadamat.

3. M.Khal'i‘d, S/'o;iNadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric‘t Panchayat Kadamat.

4. /\yoobkhan %/o Kunhlkoya aged 37 years,
chnb' Mahal House, Kadamat,
Helpe; strlct Panchayat, Kadamat. Applicants

ri R ‘Sreeraj)

Versus



6.
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Village (Dweep) Panchayét,
Agatti Island, Union Territory of Lakshadweep 682553

The Employment Ofﬂcey, Kavaratti,
Union Territory of Lakshadweep-6825'5fl :

The Director of Panchayat,
Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO, v
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63,

I

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V., o

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. ' ' Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel) '

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,

Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. Thé Admiriistrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat, :
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), '
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. QA 413/2013 !

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

ReSp_ondents

Applicant



1. =~ The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555.

4. Mission Director,
National Rural Health MlSSlOl’l Kavarattl 682555

5. Medical Officer in Charge,
Primary Heaith Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem C aged 42 years, S/o ‘Subsir P. P,
Chonam House, Agattl

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti..

| 3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
' Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura I—Iouse Agatti.

7. Ummer C.K., aged 54 years, S/o AllfT P,
Chek<a kkal House Agatti.

8.  Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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Saromma M., aged 39 years, D/:o Hamza,
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K., »
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration ofthc Union Territory of LaKshadweep,

) Kd\/cll alti-682555.

Director of Panchayats,

Department of'Panchayals

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555..

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,

‘Agatti Island represented by

its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Rédhak;ishnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed Koya_
Padalapura, Kiltan Island. ~ , -
Union Territory Qf dkshadwecp, Pm 682558 Applicant

(By Advocate: Sri Shabu-Sreedharan)

I

Versus

Union luntoly of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.

i,
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o

The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 6825535.

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4, The [Executive Officer,
Village (Dweep) Panchayat,
Kittan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. - - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 yeaxs
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (F) Kiltan Island,
Union Territory of Lakshadweep.
Wortking as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
' Surambiyoda (H) Kiltan Island,
Union Territory of lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, : _
Kiltan. ' : : Applicants

-+ -
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The /\dminisnatox
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat,
Dcpanmcm of Panchayat, Kavaratti. Respondents

(By Advocate M1 S Radhalmshnan (Rl 3to 4))

69. 0O.A N{). 488/2013

Salmath

D/o. Sﬂycd I\Oyd

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

L The /\éminislldlox
Ad mm%tlatlon of the Union Territory
ofl akshadweep Kavaldtll - 682 555.

2. The Dncctor (Services)
Administration of'the Union Territory
of L. dkshadwccp (Secretariat),
Kavaraiti = 682 555.

3. Department of Science and Technology
Union Territory of Lakshadweep,
Kavardathi - 682'555. B
Represented by its Director. Respondents

(By Advocavté'l\_/.lr. S. Radhékrishnan)

70. QA 492/2013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai'inarayan)

Versus

L. Union of India rep. By
the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

/

2. The Director of Panchayat,
Pepartment of Panchayat,
Union Territory-of Lakshadweep,
Kavaratti Island- Pin- 682555,

3. The Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.
4, The Chairperson,

Village (Dweep) Panchayat,

Amini, lLakshadweep -682552.
(By Advocate: SriS. Radhakrishnan (R1-3))

71.  OA 499/2(}13

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of ]akshadweep, PIN — 682 556.
2. Mohanrhed Shafl Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of LLakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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Union':"'l_’erri'tory of Lakshadweep, PIN — 682 556

(By Advocatée Mrs. Sreedevi Kylasanath)

I,

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The Di»s‘t:'rict Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural I“mployment Guarantee Act,
Office of the Programme Officer,

. National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S, Radhakrishnan)

72.

OA 507/2003

MuthuKoya K

CasualLabour, Street Light Maintenance
\/1llage Dweep Panchayath, Amini Island -
‘Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini- Island Umon Territory of Lakshadweep
Pm - 682 552 '

(By Advo.cat"e_:;: M":T_CG. Swamy)

Versus

nistrator

ritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Lxecuuve Engineer

’(Depaxtment of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 SSS

The Secretary (Panchayats)

- (Directorate of Panchayats)

Applicants

Respondents

Applicant
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|03

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 : : Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

O.A No. 509/2013

Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K '
Makket House, Androth. |

AyshaBéegum P.V.K
D/o. YaKoob P.K
Puthiya.Pentamveli Kad
Androth.”

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House-
Androth.

Subaid}l A.
D/o. Sayed Mohammed M.



Aliyathara House, Androth.

3. IZTatlwillizatl)Ll Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
KKandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o0. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

/-\dmin'i_ét'ration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

te of Industries

2.
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.
3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mi. S. Radhakrishnan)

74.  OA 510/2013

Haseena (@ Haseenabi Therakkal

W y Operator
Village'Dweep Panchayath, Kadamath

(By Advocate’ Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive O'fﬁber,
Village (Dweep) Panchayath
Kadamat - 682 556 '

The Chairperson e
Village (Dweep) Panchayath
Kadamat — 682.556 '

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA :
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

7
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QA 557/2013

IK.V.Naseer S
Kodavalappu-House, Kiltan

Cook, Government Senior Secondary School
Kiltan

" K.P.Dawood

Kilappura House, Kiltan
Peon, Government Seniori Secondary School Applicants
Kiltan : Applicants

(By Advocate: Mr.R.Sreeraj)

" Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
- Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4. The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558 !
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 : Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 3)

76. QA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismatil
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya |
Cook, Government J.B.School
Kadamath ,

Residing at Kailiyammakada
Kadamath Island

4 K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

S. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island



10.

11.

{07

Ummer P.P.1

Cook, Government J.B.School
Kadamath o
Residing at Alikothapura
I{adamath Island

Hidayathulla P

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

‘Muhammed Shafi P.P

Cook, Government S.B.School

- Kadamath

Residing at Kadamath Island

Pookunhtkoya P.P

Watchman / Helper i
Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada =
Kadamath Island

Jafer P :

Driver, Jawaharlal Nehru Senior Secondary .School

Kadamath ‘

Residing at Pupathada . :
Kadamath Island ‘ : Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

Director of Panchayath - |

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master
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108
Government J B School
KKadamath — 682 556
4. The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary Schoo!

Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan)’
‘Versus

| The Administrator ‘
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Principal
Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

I Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Y acoob -
Kaladi House, Kavaratti.



6.

14,

18.

19.

20.

103
Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam e
Molokepura House, Kavalattl.

Saleem
Pallicham House, Kavatatu

Bamban
Namblcham House, Kavarattl.

Sayed Abdullakoya , )
Chendipura House, Kavaratti.

Nafeesathbi
‘Poodiyam House; Kavaratti.

Jamaliyath . . -
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer |
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House;Kavaratti,

Jaffer
Marikilam House, Kavafatti.

' Amanulla

Sirajudheen |
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura Housej Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer _
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti..

24.  Jamhar Hussain .
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf ‘
Chettipura House, Kavaratti.

27.  Hazarath
Chungam House, Kavaratti

28.  Khalid -
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

[\

3. Director of Agriculture .
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Appl icahts
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Pin — 682554

(By Advocate: Mr.S.Radhakrishnan)

79.

l.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan !
Residing at Kilthan ‘

Smt.Sulfabeegum

Cook, G.H.S Kadmat .

Residing at Melachetta Haijumakudi
Kadamath Island o

(By Advocate: Mr.P.V.Mohanan)

Versus |

The Administrator o
Union Territory of LLakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80.

QA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltanllsland PO,
Union Territory of Laks‘haja:W’eep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharan)

l.

7 Versus

Union Territory of Lakslhadweep, represented by the
Administrator, Kavaratti leand, Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

2. The Director of Panchayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555.

The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558.

The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union T emtory ‘of Lakshadweep,
Pin - 682 558. L Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Agatti. Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,

Administration ofthe Umon Territory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, -

Department of Panchayats '

Administration of Union Teritory of L. akshadweep,
Kavaratti ~ 682 555.

Department of Educatio‘n,tAdministration of the
Union Territory of LLakshadweep, Kavaratti,
represented by its Director — 682 555.

Village (Dweep) Pancha‘y“at
Agatti Island, mplesented by its Executive Officer,
682 554, Qo Respondents

(By Advocate: Sri S. Radhal@iéhnan)

82.

L.

OA 635/2013

Fathahudheen K.P. agcd 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

Younis, aged 31 years, S/o. Abdulla, Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40'yeae_;§,: D/o.v,Kasmi, Kuttiyam
Mukriyoda House, Agatti.

4.  K.M.Amina, aged 46 vears“D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agatt1 - Applicants

(By Advocate: Sri K.B. Gangesh)“ :

f.\,/crsu‘s

. The Administrator, TR
Administration of the Umon Temtoxy of Lakshadweep,
Kavaratti-682 555.

2. Dnectox of Health Serv1ces | ‘
Directorate of Health Servnces
Kavaratti — 682 555. ‘

3. Medical Officer in charge,: -
Community Health Centre, Agatt1 682 553.

4. Medical Officer in Charge, Rajzv Ganan Spema)ny Hospiial,
Agatti — 682 553.

NV
5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. Respondents

W

- (By Advocate: Sri S. -Radhakrishnar'i)j. ,

83. OA791/2013 Tt

Fareeda Beegum M.L. Meppada Illam
Agam Island . 5 : Applicant

e L

(By Advocate: Sri. K.B. Gangesh)

Versus
l. The Administrator, |
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555. :

2. Director of Panchayats,

Department of Panchayats, 1
Administration of Union Femtory of Lakshadweep,

K avaratti — 682 554. e
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Project Manager, Desmcated Coconut Powder Unit,
|akshadweep Development: Corporatlon Ltd.,
Agatti, Kavaratti — 682 554, 3

\
‘)

The Deputy Director (Admn ), Lakshadweep Development

Corporation, Kavaratti - 682 554.

Village (Dweep) Panchayat .
Agatti Island, represented by its Executive Officer,

682 553. s | Respondents

Ui

(By Advocate: Sri S. Radhalq'ishhla'@ "

84.

OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasm1 M.P,
Valiyapura House, Kilthan Island P. O >

U.T. of Lakshadweep. Applicant
SESERE
(By Advocate: Sri P.V. Mohanan,)f:; S
- SRR
" Versus
. :[1‘:' §
. The Administrator, : 5%
UT of Lakshadweep,
Kavaratti-682 555.
2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakkshadweep,
Kavaratti — 682 555.
3. The Principal, Govemment Higher Secondary School,
Kilthan Island - 682 556. Respondents
( By Adwocale MLA‘Q@AW)
85. OA 880/2013 P
Muthukoya N.P S
Nalakapura, Kiltan Island”"- " | :
Union Territory of LLakshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharéin)

I

Versus'

Union Territory of L akshadweep repr esemed
by the Administrator
Kavaratti Island — 682 555



Union Territory of Lakshadweep
I\avaraul Island — 682 555

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 55‘5

4, The Principal
Government  Senior See ‘dary School
District Panchayat, Klltan Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhdkrlshnan)

86. OA 898/2013

K.C.Abdul Khader. b

Kulikaraya Chetta Housef? ™ v

Chetlat [sland ~ -~ o5 )

Union Territory of Lakshadwe‘ep- 682 554 Applicant
n .

(By Advocate: Mr. ghabu Sreedh’lti an)

Versus‘. .
I, Union Territory of L dkshadweep represented
by the Administrator - i+ 5-rii

Kavaratti Island . — 682 555 |
2. The Director of Panchayatti’" | |
Union Territory of Lakshadweep
Kavaratti Island — 682 555 , '

3. The Senior Admm_xstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555' ;vl-'
4. The Principal }?3"*5?*3?!*-‘?
Government Senior Secondary School
District Panchayat, Chetlat Island
Union Territory ofLakshdeeep\éS.’Z 554 Respondents

SRR Tyieys
R ap

(By Advocate: MI‘.S.I{adhakrisﬁpgn_) o
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87. QA 904/2013

Kadeeja C.P : N ‘ '
Cheriyapurakad S
Kalpeni Island

PR
SN

(By Advocate: Mr.K.B.Gangesh) - -

Versus =

l. The Administrator ‘ EA"_‘A
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 P '

2. Sub Divisional Officer >
Office of Sub Divisional Officer -
Kalpeni Island - 682 554 .

3. The Director (Rural development)
Department of Rural Development -
Administration of the Union Territory
of Lakshadweep, Kavaratti ' — 682 555

(By Advocate; Mr.S.Radhakr-ishna:n)f _‘ :

88. OA 905/2013

l. Abdul Khader C.
Chekkiriyammada House
Agatti Island

2. Budar Jamhar T.P -
Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Géngesh)
Versus L

1. The Administrator S
Administration of the Union Tertito

Kavaratti Island — 682 555

of Lakshadweep

2. Director of Panchayaths .- SRR
Department of Panchayaths G
Administration of the Union; Territory of Lakshadweep
Kavaratti [sland — 682 555 © &%

Applicant

Respondents

Applicants



Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavarattj —682 555 o

The Deputy Director (Adrnn)
Lakshadweep Development Corporation

Kavaratti — 682 555

Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682 553

l'

(By Advocate: Mr.S.Radhakrrshnan_).

89.

1.

QA 939/2013

Saﬁyullah KC .
Kuttiyachada House
Kalpeni Island

Saifulla M.
Melaillam House o
Kalpeni Island )
Kunhikoya M. v '
Mathil Valiyammada House
Kalpeni Island o]

Kidave K.O ‘,,
Kakkachiyoda House - -
Kalpeni House R

(By Advocate: Mr,K.B‘.Gangesh)

Versus

The Admmrstrator

Administration of the Umon Terrrtory of Lakshadweep

Kavaratti Island — 682. 555

Director of Panchayaths _
Department of Panchayaths :

Administration of the Union "l errrtory of Lakshadweep

Kavaratti Island — 682 5515

Lakshadweep Burldrng Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

Respondents

Applicants
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4. The Technical Officer v ,
Lakshadweep Building Development Board
Kalpeni Island — 682 553 '

5. Village (Dweep) Panchay_éth |
Kalpeni Island represented by its _
Executive Officer - 682 553 Respondents

(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

1. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island .

4. Mohammed Fathahulla !
Karachetta House :
Androth Island f : Applicants
]
(By Advocate: Mr.K.B.Gangesh)

Versus :
[
l. The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island —~ 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. Lakshadweep Building DeVelopmeﬁt Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4, The Technical Officer
Lakshadweep Building Development Board
Androth Island - 682:554
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Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer -.682 554 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

0A 95212013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at *Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P

Casual Labourer .

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Enginleer
Department of Electricity _
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni ‘
Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti : |
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti - 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 _ Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of LLakshadweep
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FFareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpeni Island ‘

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath |

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ,

Casual Labour, Electrical Section,

ICalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

l.

Versus

The Union of India .
Ikepresented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicamé is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. Tt has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments unde\rr the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgmen‘t rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the sérvices of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged éfter a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
- were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



(2

3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC [
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6 Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc.‘ While 7 applicants in OA 299/2013 .and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above QA for the last 9 years. Similarly -the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
~ placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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,as been going on in the Union Territory for the last two decades or more.
These emplbyees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have appafently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues rel‘ating to absorption, regularization,
permanent continuance of t‘empo‘rary/conltractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employmént dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Namjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the”Apex Court in Official Liguidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine gqua non for sustaining the system.

Il.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:- '

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case l(Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular éppoinftments available in the Institute and
that the contractual appointlﬁent could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation'f; of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the pliéht of the appellants would |
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supré), the Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Raliﬁcatioh or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be 1o
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. . We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the ﬁve'judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases 1s that the authorities concérned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of maﬁy of the employees
who have continued in service for one or two decades or slightlyﬂless. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time,

16. Be that as it may, the fact revmai_ns that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade |
or more with routine technical break 6f one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one séheme (Sr the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the A_dministration on 'ifs own by utilizing the funds\available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various

departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the‘
policy of the Administration is to give minimum employment to maximum
number of jobless people at leaét for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the ques}ion is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats a.ppeairs to be totally uncharitable,
to say the least. }

Panchayath Cases

18 In the other bunch of 80 Original Applications, in whi;h the
applica'ntjs ."?ihave been engaged by Village (Dweep) Panchayats or District
Panchaya‘t,' the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache';d,this Tribunal, aggfieved by the failure of the Union of India
and the 'L'akshadweep Administration in granting thém temporaryii status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the lopél residents. of Agathi Island were initially undertaken by the
Public WOrks Department. Later, it was entrusted to. AVAM Society.
Grant-i.n—'Aid' was provided to meet the additional expenditure and the
Society used to manage the S‘cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed. by
“Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets aﬁd liabilities of the Island Council of Agathi
were trans'férred to Village/Pweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme camé under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following :among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

 Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(a’)ffj “No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The }Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Application_s':-Né.1297 &218 of 1998 had rejected an

identical relief claimed by fsomevo'"'tﬁ}er casual labourers, holding thus:-

s

)

"We have carefully pemfsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were ~engaged by the Island Council of
Androth/Minicoy. They might have continued 1o be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or

~without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequeni service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... ,

In the case on hand the applicants were not employed against

any posts sanctioned by the administration and that would make all

- the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................ ‘

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be. considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District

Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff. against posts neither
created nor sanctioned nor approved is legitimate. ”

21, The above decision was confirmed by a Division Bench of the High
Court in 0.P.No.28776/2001. Still later, OA No.1008/1997:: and OA
No.571/1998 were also dismissed by a common order following the
decision mentioned supra. This order was algo conﬁrmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption. of casual employees in
the service of the Panchayai. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appoiniments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applivcants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis  and some of  the

disengagements/retrenchments also have political colours,



25.  In OA 300/2013, the Chairpersoh of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained lin the above notification
in support of the argument thaf the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the apfﬁlicams in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary edugation, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and tﬁerefore
necessarily the Panchayats have the power to regularize or absorB casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. _Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
workingvfor more fhar_x 240 days ‘in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one siet of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the a‘rgumems, advénced by the learned
counsel for the applicants in all these cases is thai they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have‘been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one strefch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed, in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (¢)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10. For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and-the like and also those who have been
inducted under specific schemes . C ‘

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) © Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatmé
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.’
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(d) Those who come under the MGNRGS scheme

(6)  Those who aré mere casual labourers.not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any r/ght
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimunt of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a notice of: two
weeks before disengagement. -

13. In respect of (c), if the scheme under which the casual
labourers -have - been engaged provides for certain -conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged.. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with-more than ten
years of service or W/th specific qualification such as matriculation or
the like (here stated"to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on g/ven on the next date of
hearing.” :

31. Pursuant to the above order, the Panchayats/Departments “have
issued certain circulars which are rﬁark_ed as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original' Applications are also included in this bunch of

cases. It appears that the: Administration has also sought to rely on the
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judgment of the Division-Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, iﬁter-aiia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days’

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity ’)}ofjob
opportunities, the islanders are destined to face this rigmarole witho\ut any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicarhent of the islanders is understandable.
However, going by the céte_na of decisions referred to above, it cannot be
held that the applicants are éntitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implgme;itod in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administrétidn. However, the Administration
shall address - the:issue relating to all these employees. who have-been toiling - |
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 arc disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. [t will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, thercfor¢, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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